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MISG. AMENDMENT APPLIGATIUN NU. 136 (F 1988

il
'

IN

REGISTRATIUN U.sa. NU. 541 of 1988

Versus
Union of India & others  ..... Respondents,

Hon'ble Ajay Johri-ai
Hon'ble G.5.Sharma-JM

By this applicstion a prayer is being
mcede for making amendment to the orijinal applicetion
inasmuch as it is proposed to include the impuyned 1 _4

order dated 21.,9.1988 whereby tne applicunt has been

ordered to perform the duties as senygmen in Gang no.9. G

The applicunt's claim in the original application is
that he has been officisting Key Man since 198l and,

therefore, this order dated 21.9..988 and revertiny

him &S & bad order and he has therefore, prayed fﬁh.w_

its being quashed,

20 In our order dated 25.,10.88 nentioned abuve, tha?

oas conpidond.. N

impugned order dated 21. 9.8%ﬂ e acnegb that it is  gqu
an appeleble oruer und the ap,licant should have  §Fjg

exhausted the depsrtmental remedy availsble to him. @fﬁ#*fﬁ,

impugned order dated 21.9.88. 5ince the ﬁmjjgﬁﬁﬁ,.

appellsble order and tne ﬁpp?iifﬂ;ﬁfﬁ”]-

departmental remedy avaﬁﬁ'ﬁ' tﬁ;-ﬁ?iﬁfﬁﬂﬂa filing this
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rejected at admission stagémﬁrm

present for the respondents.

MBEH(JJ

Dt/16.12.88
shahid,




